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INTRODUCTION 

I, the Chairman, Committee on the Weltare of Scbeduled Cu1aI 
and Scheduled Tribes, havtnl been autborlled by the Committee to 
submit the Report on their behalf, prel8nt tbiI TweDty Seventh BapoI't 
(Seventh Lok Sabha) on.Action Taken by GoverDment on the rec0m-
mendations contained in the Nineteenth Report (Seventh Lok Sabha) 
on the Ministry of Defence, Department of Defence Product.i __ 
Beservations for, and employment of Scheduled Cutes and Scheduled 
Tribes in Ordnance Factory Board and in Ordnance Factories. 

2. The Draft Report was considered and adopted by the Com-
mittee on the Welfare of Scheduled CUtes and Scheduled Trlbel at 
their sitting held on 29th September, 1982. 

3. The Report haS been divided into the following Chapterl:-

I. Report. 

U. RecommeDdattons/Observa1dDns wh1ch have been accepted 
by Government. 

m. Recommendatl.ons/~aUon. wblch the Committee do 
not desire to pursue in· view of the Government'. repUes. 

IV. Recommendations/ObaervatioDl in rwpect of whlcb npUel 
of Government have DOt been aceepted by the Committee 
and which require reiteration. 

4. An analyWis of the action taken by Government on the recom-
mendations contained in the NineteaD.th Repon (Seventh Lok Sabha) 
of the Committee is given, in Appendix. It would 'be obaerved there-
froIn that out .of 33 recommendations made in the Report 28 recom-
mendations, i.e ... 84.8 per eent have been aecepted by the ~. 
and 5 recommendations, i.e., 15.2 per cent, in l!IIIpeCt of which repli~ 
of Government have not been accepted by the Committee, require 
~~s- -

Nsw DI:rm; 
7th October, 1982 
15th Am"", 1904 (S). 

A C. DAS, 
Chatnrum, 

Committee em the W,lfllN of Sehecl-tecl 
CadI. ancl ScWuZed Tribe,_ 

(v) 
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M ~ of ttie Committee defda with'the aCtIon, ta. bp 

~ .. ' '.""' :;;~oii tim ~l!oDa ~'a tM NiMteeDUa '.J..~'~ ',~~,_, ' ' ..... ...h. .wt.._ -.. /", \~ LOkSiooa} of the COimDlu,W Oii' tIMt w~ ~ 
Seheduled castes and Scheduled Tribes on the Minlstry of Dafence, 
Department of Defence Production-Reservations for, and employ-
ment of Scheduled Cutes and Scheduled Tribes in Ordinance Factory 
Board and in Ordnance Factories. 

,1.2. In })Va ,2.~ of. "~ ~ Repon, ij)e. qoZapV~ ~ 
1lQte4. tb.t"J1ring198~ !)lJt of 22Q ,o8l~: Pl'Qm~ ,fA etu., ~ . ~ 
~1WMi ~ .. .ud. on4' one ,&;hedWed., 'l'rl~ ~J'C:O~ ... 
promotion.. WbereaJ l.n Clast II f~ ~,W;a'e, ~ ~ 
none belonged to Scheduled CastelTrlbe. According to them, th1a 
presented a dismaL picture; they therefore, suggested that Ordnance 
FaetoIy Board should examine in depth the causea of 1 .. promottona 
of Seheduled Castefl'rilM empl~ in hicha' poaa,ad talI8. n8c!eIo-
saty steps to remedy tUlII.tuatiOD. If'DeCI!IBlry, U.P.S;c. be ftiqulltlld 
to. aoodaet special rec:fU11mant for ScheduW; c..- ad ScbeduW 
Tribes. 

" • " J 

1.3. ,~n ~,I'«'Pl,: dQIcl ~ ~, 1982. the V1aistry of 
Defence, Department of Defence Production have stated that 

. out of 220 vacancies filled up by promotion, 101 were by aelecUOD 
within Group 'A' for which there is no reservation. The low flgure 
o~,~~ is ~~,d,u,.to "D-4~i1a~ o •. ~te DUIIlbel' 
0( ~~~ ... d,q'J.1teed CIIJl~- in tbe,feedItr ...... How~ ... 
an ~ ~ of.tbe __ of Jell DUmber of~· 
of Scheduled Caste/TrIbe ofB.eenJ is being undertaken. 

Lt The . ,', ' DOt tWed. ", : ,. . -
,'f ~ ___ • !III, ,~.~ .• "':~ .. ~ 

meal 'l'Iaey nl ...... their earlier ,...... ....... tIoD that die Gwena-
malt ahouId uaaI,.. the c ..... of I,. Dam_ of promotlou of 
ScWaled c.te/ScbedaJed TrIM ........ _table eeda IboaId .. w-.;,. .............................. ~.If DII .,. 

1,&. ,'-,pall 3. •. of tbeb: N~D"tb.. a.,on. ,the 0.,,,,"- W sMJ.,. n1 tba~tn ,crier _:f~p1'CMJ tbIIt,JDtake o.CSchedaIled 'lriw ~ 
date. In cUerent categorlea of .,... ia 0nJa,... ...,. .... . 
organlsation. spedal recruitment teams IhouJd be ~t to ..... of. 
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tribal concentration so as to pick up suitable Scheduled Tribe candi-
dates on the spot.. The Committee also felt tha,t the publicity for 
recruitment to various categories of posts reserved for Scheduled 
Tribes would have to be made through all possible media in a more 
vigorous manner. - Recruitment no.tices should be issued not only in 
the leading English/Hindi newspapers but also in regional language 
newspapers of the tribal areas. The Committee had no doubt that 
unless the tribal people came to know about the'vacancies reserved 
for them, they would not be able to avail of the benefits intended ' 
for them. ' 

1.6. In their reply dated 3rd September, 1982, the Ministry of 
Defenee, Department of Defence Production have stated that wide 
publicity is given to the adver,tisement issued for recruitment of 
SC/ST candidates. The advertisements are also published in regional 
language newspapers, besides the leading All India papers. 

L'l The Committee are DOt aatlafted with the reply of the Govena-
IMDt. They reltente their earUer reCOlllDl8lldation that in order to 
Improve the intake of ~uled Tribe eandiutes in diBeleDt cate-
pries of posta III Ordn8DCe Factory Board Or8anisation special wee-
ruibnent teams should be IM!fDt to ueas of tribal CODeentratiDn lID 
u to pick up sultable Sehe4uled TrIbe CRndldates on the .pot. 

1;8. In para 3.42 of the Repor.t, the Committee had noted that the 
sugestton made by their Study Group that in-8ervice training pro-
grammes should be arranged exclusively for Scheduled Caste/Sche-
duled Tribe emp10yees to improve their tecbnical skills was under 
coDllderatlOll of the Department of Defence Production. The Com-
mittee dealred to be apprised of the ftnal outcome in this regard. 

1.9. In their reply claW 3rd September, 1982, the MinistrY of 
Defence, Department of Defence Production have stated that the 
schame for providing tn-service training of the Scheduled Caste/Trlbe 
tIl1ployeea to 'improve' 'thelr'staiulardB is under active coDBldera1lOD 
ad will be implemented very shortly. ' 
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1.10 Tile Committee .... aot .. tisfied with the ..,.,. of. the Gov.ent-
..... t. They reiterate, their earlier recommeoclatloa that iuervice 
training Pl'OII'lUIUDIII should be arranled exclusively for Scheduled 
Caste/Scheduled Tribe employees to improve their tec:hDicalakilla. 

1.11. In para 4.16 of the Nineteenth Report, the Committee had 
noted that though there was no reservation in the allotment of 
residential accommodation to Scheduled Caste and Scheduled Tribe 
employees working in the Ordnance Factories and OrUnance Equip-
ment FactOries, 25 per cent of the available quarters· had been 
allotted to Scheduled Caste/Tribe employees in Type I and in Type 
II, 13 per cent had been allotted to them. The Committee appreciated 
this gesture on the part of the Ordnance Factories and Ordnance 
Equipment Factories. They had, however, suggested that looking 
to the general conditions of living of the Scheduled Castes and 
Scheduled Tribes a higher percentage of available quarters shold be 
allotted to the emp10yees belonging to these communities. 

The Committee had also suggi!8ted that while sanctioning house-
building loans claims of Scheduled Caste and Scheduled Tribe emp-
loyees :rihould specially be kept in view so that they could be helped 
to build their own houses and achieve better standard of living. The 
Committee did not feel happy that during 1980-81 out of 160 emp-
loyees who were sanctioned house-building loans only 11 employees 
belonged to Scheduled CastefScheduled Tribe communities. 

1.12. In their reply dated 3rd September, 1982, the Ministry of 
Defence, Department of Defence Production have stated that the 
proposal for reservation of quarters for Scheduled Caste and 
Scheduled Tribe employees is being examined by the Ordnance 
Factory Board. The recommendation of the Committee in regard to 
sanction of House-building Advance to Schedu1ed Caste aDd SCh .... 
duled Tribe employees has been noted. 

1.13 The Committee do not aeeept the repl,. of the Government. 
They reiterate their earUer reeommendation that a hl,ber percentage 
of availahle quarters dlou1d be alloted to employees beloD,mg to 
Scheduled Cutell and Scheduled Tribes. 

1.14. In para 4.18 of the &eport, the Committee had recommended 
that for socio-economic development of Scheduled Castes and 
Scheduled Tribes, schemes like giving scholarship for higher/techni-
cal studies to the children of Scheduled Caste/Tribe employees 
working in Ordnance Factories should be introduced. The Committee 
suggested that the villages in the vicinity of the Ordnance Factm1. 



, 
-. ... w ... bahablted ~ by Sr:Mdul8d c-.. aDd 8ahe4Wecl 
'tdbel a1loulcl be adopt8d. _ their overall dev~ u4' adUaa-
.. ID4 medical facilities ahould' ~, be· ezteaded to .LiD 
viIlaIIIt. u a welfare, meuure . 

.' 1.15. la. their reply dated 3I:d Sepltembet; 1882, the, Ministrt of 
~, Department of Defence Prodaction have. atat8cl that .. hila 
the remmmeadatiODll of tho Cammi1:t8e are noted far ~ductioD of 
~~onolP1c development scheme for the Scheduled. CaUl! 
$che4uled Tribe communities. existing rules do not cater for intro-
~on of such schemes in the Orpaiiiation on dePartmental bui& 
VGlUntary Welfare Organisations are being advised. to examine the 
possibility and viability of adopting neighbourhood habitats for 
development of Scheduled CasteJScheduled Tribe. 

The recommendation for giving Sc:h~rshipfor Plg~ educatio~ 
to the children of Schedwed Caste/SCheduled Tribe employeelt 
which is a general policy matter in respect of Central GoVernment 
employees, has been forwarded to the Department of Personnel Ie 
Administrative RefC?rms, Ministry ot Home Aftaira for their conside-
Tation and iSSUe of appropriate orders. 

1.16 The Comtiuttee do not accept the reply of the GoVemment. 
The Committee feel that any organi.atlon which emPloys ala. 
number of Sehecluled Cute/Seheduled TrIbe people must evol"! 
schemes for their soclo..eeonOlllk develoPment. It should not be 
diBieult for the Ordnance Factory Board to Introduce a scheme of 
giving scholarshiPs to the wards of' their SebtidUled Caste/Seheduled 
'1'ribe emplOf8eS 10 a.s to improve their dumees of getting hi~ 
technical edqcaflOlD. The Committee are also of the vieW that adop-
tion of a vUlage in the vicinity Of the OrdnanCe Factory will brmi 
a.t .,no-econOlDie development of the' SeWu1ed Castes and Sche:-
dUled Trlbes and alSo present a better buace of the' organisation. 



«.'IIAPTIiB u 
RECOIOD:NDATIONS.lQ~ERVA'lUON$ WHICH .HAVE Bl!ZN 

Act.'EPrED BY ~ 

~titi6n (81. No.1, plan' ito~ 1.11) 

'ftle OMNiiiftee ~uld lib to elbp.baiise th~ p~, li;D~ 
Won ~ 0rdDance lI'aetory Bovd and Otd'Bariee J'~tIei 0( ~e 
.!uatlan Ol'dfjn aiia dlrecftves issued froril time to' ttme b1 tie 
Govt. of IncUa. ~ wOuld also Stress that, SUttllbte, ~ 
thoul.d be tabD to ensure that In<<tuetlOllli ~ to the re-
~UQn of. vacanciet bl the favour of Scheduled CUtes ~d ~ 
4ule11 Tribes are cOmplied with ih letter and spii'lt. Alto the bene-
1lta and facilities admissible to these communities are made avall-
~e to ~" at ,the', ttftte Of recruitn'lent fn."ordei ~¥J:" ,:. them 
10 gee lb.to ft!ecler cadres in suftlcient numbe'ra. The OoiD.nlittee ~ 
Neolntnend that if suftlcient S~h~uled CastelSeh8d~ Trhe ,~ari4t­
-datee 8!'8 not available to fill the reserVed posts, the1i Iipeclat redUlt.. 
ment should be held exclusively for Scheduled Cute!S'ehedu1ed 
Tribe oandtdatel. 

Reply of Govenuneat 

'!be suggestions ~ by the ~ommlttee bave been noted. a. 
servaUon orders and direCtions issued by the Government from tbne 
~o ,time,.e being: implemented bY' ~ OrdI1ance Faetot1es Organisa-
tion,., The s.u,ft~ and faciliUea adndllible to Scbec1uled cae.. 
anq ~ule4 ':l'ribea communiti_ are beiD" made avallable to them 
at the, time ot recruitment. Where Scheduled. ealtelScheduled TrIbe 
candidateS in adequate n~ber a~ not available to ft11 the I"eIIerved 
vacanc:les sPedal recruitment is resorted to and this will be turtber 
inteDsuled. 

[MinIStry of Defence, O.M. No. 4(20)-82 SeT ci81*t 3-ta.] 

.... , .. lDdatiea (81. No. Z, Ptini No. 1.13) 

The Committee further recommend that regular and timely sub-
lP,iIsions ~ periodlea1 reports and returns should ,be insisted upon 
from the Ordnance lI'actory Board and Ordnanee P'lIcflories 10 that 
deftdenclee tn the ftnplementatlbn of reiervatton order. are detett-
eel Immediately and corrective actton is Initiated without much lou 
Of, ttme. 
.... 
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Beply of Government 

Tinlely submission of reports and returns is invariably stressed 
upon the concerned authorities. Tre instructions have been relte-
rated and corrective action will be taken to rectify deficiencies .. 
recommended by the Committee. 

[Ministry of Defence, O.M. No. 4(20)-82 SeT dated 3-9-82;] 

Recommendations (Sl. No.3, Par. No. 1.31) 

The Committee are distressed to note that there is at present no 
specific Cell in the Dep8rtm.en.t of Defence Production to watch the 
proper implementation of reservation orders and to eD8Ul'e that 
directives pertaining to the reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tribes are actually complied with 
as all such matters are at present being looked after by a number of 
administrative Sections in the Department of Defence Production. 

The Committee recommend that a separate Cell should be set up 
immediately in the Department of Defence Production under the 
charge of a responsible oftlcer preferably belonging to Schedulecl 
Caste or Scheduled Tribe to monitor proper implementation of 
reservation orders and to ensure that various safeguards and beneftta-
admissible to Scheduled Castes and Scheduled Tribes are actually 
given to them in the Ordnance Factories and Ordnance Factory 
Board Headquarters. 

Reply of Government 

A aeparate Cell in the Department of Defence Production unUr 
the overall charge of an of8.cer at Direc:tor level has been set up. 
A copy of the letter setting up the Cell was endora8d to Lok Sabha 
Secretariat (SCTC Branch). A Scheduled Caste ofRcer at the lev:.tl 
of Under Secretary has been put in-chilrge of the Cell. nus Cell 
has started the work of monitering implementation of reservatfo.,. 
orders. This Cell also examines the proposals for de-reservatfollS 
where suitable Scheduled Caste and Scheduled Tribe candidates 
are not available for tUling up the reserved vacancies. Complaints! 
grievances of Scheduled Caste and Scheduled TrIbe employees are 
also being handled by this Cell. 

[Ministry of Defence, O.M. No. 5(20) 82-SCT dated 3-9-82.] 

BeeGmIDaldatlon (SI. No.4, Para No.1. 33) 

The Committee are constrained to note that no regular inspectiau 
are ca!Tied out in the Ordnance Factories by the otlcers of ttIe 
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Department of Defence Production to ensure that reservation orders 
·are being implemented properly and rosters maintained as per extant 
orders on the subject. The Committee would like to emphasise that 
omcera of the Department of Defence Production should inspect all 
the Ordnance Factories by rotation and also the Headquarters o1Ilces 
of Ordnance Factory Board and Adell DGOF, Kanpur with a view to 
ensure more effective implementation of the various reservation 
orders and proper maintenance of rosters. 

Reply of Goftl'llDleDt 

The recommendation of the Committee has been noted. The 
process of inspection haa started. 

[Ministry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

ReeGmmeDdatlcm (81. No.5, P ... No. 1.14) 

'!be Committee have no doubt that clole liaison and coordination 
between the Members of the Ordnance Factory Board, heads of all 
the Ordnance' Factories and Department of Defence Production will 
go a long way in improving the representation of Scheduled Cutes 
and Scheduled Tribes in the services of Ordnance Factorietl aDd 
OFB. The Committee need hardly stress that the returns called for 
from the Ordnance Factories Board and Ordnance Factories should 
be carefully examined by the Special Cell in the Department of 
Defence Production keeping in view the percentage of reservations 
and other measures prescribed for Scheduled Castes and Scheduled 
Tribe~. Th~ deftciencies, if any, found in the representation of 
Scheduled Castes and Scheduled Tribes tn the services of the Ord-
nance Factories and Headquarters oftlces of OFB and Addl. 0001', 
Kanpur should be pointed out to the concerned authorities by the 
Department of Defence Production 10 that neceeaary corrective 
lDeasures are taken expeditiously. The Cell in the Department of 
Defence Production should keep a close watch that the deflclenciel 
poInted out by it are made up by the concerned authority as speedtty 
filiI pouIble. 

8epI,. of Go.ailiMld 

The suggestions made by the Commfttee have been noted. Close 
tiai80n and coordination· il befn. maintab1ed between the Depart-
ment of Defenee PmduetJon And Ordnance F~ctr)t'Y Board aneS 
f)etween the Ol'dnailC~e l'act~ Board and Ordnance Paetorlee. 

[MinIstry of Defence, O.M. No. 5(20)82--SCT dated 3-0-81] 
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IWGmmendatioa (IL No ... p~ No. Z.~J¥ 

,TOIW ~t~ ~o~ ~ ~~Jlt ~ of ~~ ... 
~iDI f~w~ by the appo~tiN au~Qriu. fqr ~ ~ruitmelli of 
~ in the Or~ Fa~ aDd ~ .,~ Poard. 
fCF vario~ ca~ories of pcIIts. The Committee ~ hItI:\ibr at.rw 
tb~t ~t ~cieayour ahould }:)e lIlJde by th, ~ttne .\UboriUet 
tq ,~~ that \J'~OUI ~laxatiODa IUld 1aci1itiee a~b1e to ~, 
duled Cutes and Scheduled Tri~ are actually ctv~ ~ ~ c~l­
dates. Also lenient yardsticks should be applied both at the time 
of interview and written examtnati9n so that larger number of 
Scheduled Caste/Scheduled Tribes candidates can be recruited. The 
CorDmlttee feel that unless the appointing authority il keen to live 
varioUs relaxations to Scheduled Caste/Seheduled' Tribe candida_ 
a-.d tries to imple~nt their reservation rules in letter and spirit, the· 
intake of Scheduled Castes and Scheduled Tribes in services of 
Ordnance Facwries and ~e FlI.Ctori~s Board will not improve . 

..,. of GoverDmeDt 
The 8Uga:e~0~ ~de by the Committee have been ci~a~ fot 

cut~ ofthc appointing authorities. Ordnance Factory Bo~ 
bU 8lso been requested to watch the progress in implementation of 
~ recommendatIon and monitor the r~sults achieVed. ' . 
."' .,~ " , \ , f •• , 

[Mi,nistl'y of Defence, Ol~. No. 5(20) 82-SCT dated 3-90082.] 

~ .. datiOll(Sl. No.7, Para No. 2.U) 

The Committee recommend that all vacancies should be notified. 
~ tJ:tC lQCBt 'or !,tegio_l Emplo~t Exchariges. The total number 
~r ~~ancies to' he ruled or likely to be filled and the number' of 
vacancies rese~ for' Scheduled Caste and Scheduled'TribeS, 
qualifications prescribed for .the posts and' the concesSion. relilu-:" 
#on8 admissible to Scheduled Cutei and Scheduled Tribes should. 
be eleaJ.:ly mentioned in their requisitions sent to the Zmploymen.t 
t~~anaes. : ... . . ' .. . . ... ' 

Copies of such notices should also be sent to the local Sc~edulell 
Cute/'Scheduled Tribe MPa and MLAs and also to the Parliamentary 
and State Committees on the Welfare' Of Seheduled Castes and 
Sc~uled Tribes. .. . . ' ... 

All vacancies iDc1~g reserved v~~ ~~)a He ~~ Yt 
be ftlled locally are notified to the local Employment ExcJumges. ta , ...... , .. .- ", .. 



• 
=d:~:;b~ a~VJ:=U:Pie:fof tn ~::.:! 
for' filling of ",~ryed v~cies t9 loeal '~~ ~s an~ ~ 

tM'n'*1 of~. q~. No. 5(20)82-scr dated 03-9-82] 

C~fa o,f the ~ttee 

The o,nmlUlee desire Ulat eopIes 01 ad.erilawlmeat& for fill .... 
of relfnea vaeaades 1la0ulc1 aIIo be eadone4 to the ........ mentut· 
and . State' eoam..uee 'GIl tile 'Welfare 01 Scheduled Casta ~. 
SChe4u1e4 'ttl.. . 

~~ii .. d~ (81. No. I, Para No. 1.11) 

The Committee further recommend that simultaneously with Use· 
issue of recruitment' advertisments in the Press and requJsitions tcJ 
the Employment Exchanges, vu.8Ilci~~ .~~~. (~~ .. ~hedu1ed 
Castes and Scheduled Tribes lboule! 81so be BoWled to all the re-
cogniled and/ar registered AIsociations/Orpnilationa of Scheduled 
cptea and. Schecluled Tribes Welfare and also to Director of Hantan, 
Ind Tribal W~are the $tate/Union Tt!rrltory concerned. .. 

.,., 01 GoovenaIDalt 

Instructto~ ~t for endoni.Pt copies of recrui.~Bt advertise-
,~nts to all recognjJed Scheduled Cutes and Scheduled Tribes 
()rpni-.atiOl18, ~ticm.S' ~ Scheduled Cutes and ScheduJ8d 
Tribes Welfare Directorates of the State Govermnents. 111Itn,lo-
~ . have al80 been ilsued for endol'ling copies of reqwl1~ 
placed on the Employment Exchanges in respect of reserved :wein-
el.. to .the above referred oqanisations/ authorities. 

[M1niatry of Defence., O.M. No. 5(20) 82-8CT dated. 3-9-82.J 

BeeommenciatioD (SI. M,. .:. hra No. Z. It) 

The Commi~tee also suggest that the appointing authorlti411 ~. 
~ Ordnance Factories and Ordnance Factory Board shQuld get ~ 
touch with th, Industrial T.rab.U.na Institu. and other tech¢~ 
iDititutions for getting Scheduled CuteslScbeduled Tribes candi-
da~ to man the various technical posta in the' Ordnance Factories-
and Ordnance Factory Board: The Committee further deIlre .that all 
the Liaison omc,n in ~ OnUnanc;e F~torlel lboul~ a110 maintain 
clo8e UalIon with the IndU8trlal 'l'raining imtftutell etc. for the· 
reerut ...... of Sabeduled Cute aDd Scheduled Tribes in the IkIlled 



and semi-skilled categories of posts in .the Ordnance Factories, so as 
to improve their representation in these categories of posts which 
. may serve as feeder cadres for the higher ,technical posts. 

Reply of Government 

As per existing instructions recruitment is made from the can· 
~tes sponsored by Employment Exchange and in the, event of non-
availability, of suitable candidates or in respect of posts to be ftlIed 
on AU India basis ,through open advertisements. However, as and 
when required Industrial Training Institute and other Technical 
Institutions are contacted for sponsoring ,the required candidates 
available with ,them through the Employment Exchanges. In im· 
plementation of the suggestion made by the Committee, instructions 
have 'been issued requiring liaison oftlcera in the factories ,to main· 
tain close liaison with Industrial Training Institutes. 

[K!DlItry of Defence. O.M. No. 5.(20)82-SCT dated 03-9-82] 

Reeommendation (Sl. No. 10, Para No, 2.15) 

The Committee feel ,that close coordination and liaison among the 
Ordnance Factories and of Board and the-Employment Exchanges 
is imperative for augmenting the representation of Scheduled Castes 
and Scheduled Tribes in the services of the Ordnance Factories! 
Ordnance Factory Board. If the candidates sponsored by the Em· 
ployment Exchange for filling the reserved vacancies are not found 
fit to fill the vacancies, the Em,ployment Exchange should be asked 
to furnish a fresh list of Scheduled Castes and Scheduled Tribes 
candidates mentioning briefly the reasons why they were not seJect-
ed and other shortcomings noticed in the cantUdates sponsored 
earlier. This wUl help the Employment Exchange to uaelS the 
actual requfrements of the Ordinance Factories. 

A close liaison is bejng maintained by the various appointing 
authorities in the factories and Headquarters with the Employment 
Exchanges. The reasons for non-selection of candidates not found 
suitable are intimated to the Employment ExchaDges whi1ie request-
ing for fresh names. 

[Ministry of Defence. O.M. No. 5(20)82-SC'l' datecl 03-9-82] 

Becemmendadon (51. No. 11, Para 2.18) 

.. The Committee note that various coneesaiou/reluatiODl are 
granted to Scheduled Castes and Scheduled Tribes candidate at the 
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time of making direct recruitment to difterent categorIes of ·~tI 
in the Ordnance FactoryBoani and in Ordnance Factorilll; The 
Commtttee hope that the appointing autboriti~ in' OrdnlUlce Fae-
tortes and Ordnance Factory Board will make sincere· efforts to 
implement .the prescribed concel&iODs/relaxations in favour oi: Soo-
duled Castes and SchedUled Tribes in a positive manner 80 as to 
extend maximum benefit to such candidates. The Committee are 
of the view .that unless the representatton of Scheduled Ca./ 
Seheduled Tribe employees improves in the feeder, categories' ()f 
posts, they, will not be available in suftlcient number to occupy 
higher technical' posts in the organisation .through promotion. The 
Committee fee~ that only way to cut down the shortfalls in higher 
posts is to increase the intake of Scheduled Caste/Scheduled Tribe 
candidates in lower categories of posts at the time of initial 
recruitment. 

Reply of Government 

Continuous dorts are ,being made in recruiting adeq .... ate 
number of suitable and qualified SCIST candidatea, to make up the 
defteiendes againBt reserved quota by granting all facilities, re.a-
tionand eoncession admissible to them in tellDS of Government 
orders iSSUed from time to time. Considerable improvement has \teen 
made in ,the last two years to improve representation of reserved 
category' candidates and efforts are continuing to achieve the tar-
gets. During 1981 1060 Class III posts which were filled up included 
207 Scheduled Castes and 112 Scheduled Tribe candidates. As re-
gards Group 'D'posts 4317 posts were ftlled during 1981 which in-
cluded751 Scheduled Caste and 440 Scheduled Tribes Candidates. 

[MInistry of Defence, O.M. No. 5(20) 82-SCT dated 3-9-82.] 

ReeGamlendaUGn (81. No. 12, Para N~. 2.%7) 

The Committee are not satisfied with the reply given by the 
representative of the Department of Defence Production that rosters 
in ,the Ordnance Factories are checked partly by visits and partly 
by scrutiny at the Headquarters. As there are 33 Ordnance Fac-
tories, the Committee recommend that there should be at least 3 to 
4 officen who should assist the Liaison Officer in inspection work 
and for checking rosters in each Ordnance Factory under the ad-
ministrative control of Ordnance Factory Board. The Committee 
need -hardly stress that rosters are not only the basic documents but 
they are also the only mechanism to watch the proper placement of 
Scbed.uled Castes ~d Scheduled Tribes in services against reserved 
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poin"'. The l'06ters would cease to have 'any significanee if they are 
not maintained properly. They, therefore, recommend that rosters 
should be checked, at least twice a year in each Ordnance Factory 
as regular and periodic checking alone can ensure their proper 
maintenance. The Committee would like to emphasise that discre-
pancies noticed during inspect,ons should be rectified without any 
lOIS of time so that further entries in the rosters are made correctly 
and the interests of Scheduled Castes and Scheduled Tribes are not 
allowed to sufter. To ensure proper maintenance of rosters, the 
Committee a180 recommend that the work of maintenance should 
be entrusted to capable and experienced staft who are well coover .. 
sant wibh ,the extant orders on reservation. 

Reply of Government 

The recommendation made by the Committee for checking the 
rosters ~wice a year in each factory has been for implementation 
noted. Instructions have also been issued for implementation of this 
recommendation. The work of. maintenance of rosters is generally 
assigned to capable and experienced staff conversant with the sub-
ject Ordnance Factory Board are keeping a watch on rectification 
of defects aDd dnstructions have been issued for rendering com-
pHanee report . 

[Mbiistry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

Recommendation (81. No. 13, Para No. 2.28) 

The Committee trust that as suggested by them during evidence 
and agreed to by the representative of the Ministry, a meeting will 
be held annually: at the ;Headquarters of all the Liaison Oftlcers to 
discuas the problems relating to recruitment etc. of Scheduled 
Castes and Scheduled Tribes so that immediate steps could be taken 
to resolve the problems which come to notice during those meetings. 

Reply of Government 

A Refresher Course for .the Liaison omcers was conducted in 
February, 1982 at the Ordnance Factory Staff College where the 
problems faced by Liaison omcers and Administrative otJlcers of 
factories for implementation of reservation orders was discussed 
and some of the problems were sorted out. Action is in hand to call 
a meeting of the Liaison omcers to discuss the problems relating 
to the implementation of reservation orders. 

[Ministry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 
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Comments of the Commlttee 

The Committee trust that the meeting 'of the LiaiIOD. 0JIeen 
would be held atleut once in a year. A copy of the MInute. of the 
m.eetUar of Liaiaon 0fBeen thould be sent to the DepartmeDt of 
Defence Produetion, Ministry of Defence for neeessawy actloa. 

Reeomme.~daticm (SI. No. 14. Para No. 2 43) 

The Committee note the procedure being followed in the 
Ordnance Factory Board Organisation for filling up various cate-
gories of posts by promotion and that all the orders regarding 
reservations and promotions are being adopted and implemented in 
the Organisation. In view of the fact that there are a few Scheduled 
Castes and Schedu1Jed Tribes in the higher posts in the Organisation., 
the Committee feel that vigorous efforts will have to be made to 
imprOVe .their representation in Group 'A' and 'B'. • 

Reply of Government 

Recruitment to Group 'A' and 'B', posts is made through Union 
Public Service Commission. The reserved vacancies are duly noti-
fied to the Commission and by. and large the req~ents of candi-
dates against reserved vacancies is being met. During 1981 out ot 
55 vacancies in th~ lowest rung of Group 'A' 16 vacancies (13 Sche-
duled Caste candidates and 3 Scheduled Tribe candidates) were 
given to reserved' category candidates. 

[Ministry of Defence, a.M. No. 5(20)82-SCT dated 3-9-82] 

Reeommendatlon (81. No .• 16, Para No. 2.45) 

From the data furnished regarding promotions made during the 
last five years in various categories of posts the Committee find that 
percentage of Scheduled Tribe employees promoted even in Class m 
and IV is very low. They" therefore, recommend that special Depart-
mental examination should be held in order that suftlcient number 
of Scheduled Tribe candidates are able to get promotions against the 
reserved posts and as far as possible no vacancies reserved' for 
Scheduled Tribes should be carried' forward. The Committee need 
hardly s~ that unless the representation of Scheduled Tribe em-
ployees improves in Class III and IV posts, suitable Scbedu1ed 
Tribe candidates will never be available for promotiOJi to higher 
pos.ts in Class n and I 
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Rep.y of Gover ....... t 

The suggestions made by the Committee have been noted.. 
Efforts wtll be made to induct Scheduled Tribe eandidates in the 
feeder grade so that back-log of represen.tation in promotions J& 
reduced; . 

[Ministry of Defence, O.M. No. 5(20)8.2-~CT dated 3-9-62] 

Reeomme.udation (SI. No. 17, Par. No. 2.18) 

The Committee note that presently the zone of consideration for 
promoti6n to various .cate~ries of posts was three times the actual! 
l'iumber of 'Vacancies. The Committee recommend that in the event of 
n,on~vai1QbUi1:iY of sklitableScheduled Caste/Tr1be candidate'll the 
zone of corisideration shEnild be increased to five ,times the actual 
number ofva~anctes. This will increase the chances of selection til 
Scheduled Caste/Tribe candidates against' the reserved posts at 
the ti~e of promotion. 

Reply of Government 

Orders issued by Department of Personnel and Admmistrative 
Reforms vide th. letter No. 22Gll/I1I/76-ESTT(D) dated 24-12,fJO 
proVide tha.t where adequate number of Scheduled. Caste/Tribe candi-
dates are not avallable within the normal fteld of choice, the ftel& of 
ehoice may be extended to5 times the number of vaeancies and the 
Scheduled CastelTribe candidates coming within the extended 
pe~iod of choice should be considered against vacanci~s reserved for 
them. Officers belonging to Scheduled Caste/Tribe communities 
selected for promotion against vacancies reserved for them from out 
of the extended field of ch~ice would however be placed en bloc 
below all the other officers selected from within nonnal field of 
choice. Orders of the Department of Personnel and Administrative 
~eforms are being followed by the Ordnance Factories Organisaotion. 

[Ministry of Defence, O.M. No. 5(20)82-SCT, dated 3-9-82] 

.. ' .. Recommendation (SI. No. 18, Para NoB 2.51) 

The Committee are distressed to note that as many as 69 Schedul-
ed Caste and Scheduled Tribe .employees in Group 'C' and 22 in 
Group 'D' had been superseded during 1973 .to 1980 .. The Committee 
consider It to be indicative of the fact that the prescribed relaxation 
arid concessions have not been given to Scheduled Caste and Scbedul-
ed Tribe employees. The Committee would like the Ordnance Fac-
tory Board to examine wbat further relaxations!concesslOns should 
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be .giv.en to SchedJlled Caste and Scheduled; Tribe so as to aVQi~' 
their supersession in future promotions. They wol1ld also like ,~ 
6rdnance Faetory Board to make concerted ~ to help the Sch ... 
duled Caste and Scheduled Tribe emplgy.ees to improve their per~. 
formance with a view to become eligible for higher, posts by impart-
ing to them specialised in..service training etc. Th~ Committee have 
no doubt that if a sympathetic aPe!pach is adopted towards Scheduled 
Caste and Scheduled Tribe employees such a 'great nuinber of 
supersessions can be avoided in future. The Committee also recom-
mend that no Scheduled Caste/Scheduled Tribe emplOyee should be 
supersedeq without first giving him in-service training and without 
,the approval of the Department of Defence Production. 

~,. o~GoveromeDt 

The procedure prescribed vide PIlra 12.7 of the Broc:;hure' on 
Iieservation for Scheduled Caste/Scheduled Tribe .in Services regard-
ing safeguards against lupersesaion of Scheduled Castes and Sche-
dl.llecl 'l,'ribe& in promotion provi4ed that in promotions to .and .iIi 
Group 'e' & 'D', the,~ of supenession should ~ reported to the 
Head of Department, if the appointing authQlity is· lower than the 
level of the Head of Department ·and where the Head of' the Depart.. 
ment is himself the Appointing Authority to the Secretary of the 
AdministratiVe Ministry/Department. Attention of Ordnance 
Faetory Board has been dra'lln to this requirement for a ,'strict 
compliance. 

Ordnance Factory Board have also been advised to provide ade .. 
quate facilities for in-Mirvtce' tralDmg for' Scheduled Castes and 
Scheduled Tribes employ~ so that supersession of reserved category 
of candidates are avoided. ' > 

[Ministry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

&eaolUllleod.tiOll (~ No. 1,J'P"'N4-':~st) 

The Committee are' un.bappy to note ,that a large number ot 
reserved. vacancies have been dereaerved. in variowi grades during 
the last fiv~ years (1976 to 1980) and the process ot dereservation 
of reserved ~acandes has been constantly on .the increase. The 
Committee ate basically oPPOsed. to dereservationof vacancies 
rae:rved for SChec:Iuk!d Castes and Scbeduled Tribes but they expect 
tha.t ~n de.re8erVations beeorrudneYitable. tne ~re ··laid 
down by the Department of Pel1lOl1bel for dereletvation of vacancies 



lhould be strictly followed. The Committee hope that ,the Depart-
ment of Defence Production will review this situation and if neces-
sary issue fresh instructions to all concerned 10 that dereservations 
are avoided as far as possible. . 

Reply of Govemment 

Instructions have been issued to explore aU possibla measures 
for locating suitable SC/ST candidates against reserved posts before 
resorting to dereservation. All proposals for dereservation are being 
examined thoroughly by the SC/ST Cello in the Department of 
Defence Production. .. 

[Ministry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

RecommendatiOill (SI. No. 20, Para No. %.60) 

The Committee are perturbed to find that even in Group C & D, 
51 and 35 vacancies had to be dereserved· during the above period, 
for want of suitable SCIST candidates. The Committee recommend 
that concer,ted and repeated efforts should be made to locate suitable 
SC and ST candidates to flll the, reserved vacancies before resorting 
to de:reaervations. The Ordnance Factory Board and Ordnance 
Factories should strengthen ,their publicity drive and flndout WaYS 
and means to establish cloSe contacts with as many as possible SCs 
& STs and the Organisations connected with ,their welfare. Also 
special recruitment teams should be sent to areas of Scheduled 
Caste/Scheduled Tribe concentrations to establish direct contact 
with them to increase their in-take in servic;es. 

Reply of Government 

The -suggestion made by the Committee has been noted for 
implementation. . 

[MiniStry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 
Reeommendation (81. No. 21, Para No.2 ·M) 

The Committee note that one member belonging ~o SC/ST eam-
munity is included in he Selection Committees set up for recruit-
ment. The Committee trust that in all Selection Committees and 
DPCs a Member belonging to SC/tSr community will; be included 
invariably wLth a view to instil confidence in the SC/ST employees. 
In case Scheduled Caste/Scheduled Tribe Officer of the required 
status Is not available in a particular Ordnance FacWry, a Scheduled 
CastelScheduled Tribe Oftlcer from another Ordnance Factory or 
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from another Department of Central/State Government ahould be 
uaociatec:l with the Selection Commi.ttee 10 that the service interests 
of penon. belonging to these communities are adequately,· safe-
auarded. 

Reply of Government 

The recommendations made by the Committee has been noted 
for implementation in the Ordnance Factories Organisations. 

[Ministry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

Recommendaton (81. No. 22. Para No.2.") 

The Committee note with concern that out of the 26 deputa-
tionists working at presen.t with the Ordnance Factory Board, none 
beloDgs to Schedules! Caste/Scheduled Tribe community. The 
Committee would like to emphasise that even thou~ .there is no 
reservation in case of deputation posta, the Ordnance Factory Board 
Organisation should have sympathetic attitude towards Scheduled 
Cute/Scheduled. Tribe employees who want to come on deputation 
from otbel' Department,a or want to go on deputation .tQ other depart-
ments from the Ordnance Factories. In either case, the claims of 
Scheduled Cute/Scheduled Tribe employees should not be irnored 
on the plea that there is no reservation in vacancies filled by 
deputation. 

Reply of Government 

The applications of SC/ST employees for ftlling up the vllcancles 
by deputation are given due consideration. Whi~ forwarding 1I&ts 
of the ofticers for deputation to the Centre and other Organisations, 
the names~f the eligible SCIST offtcen are included. The recom-
mendation of the committee has however been noted and instructions 
have been issued to Ordnance Factory Board for giving a special 
consideration to ,the SC/ST omcera for taking and sending on 
ciep';1tatton. . 

[MiniStry of Defence, O.M. No. 5(20)82-SCT dated. 3-9-82] 

.............. tJon (81. No. 23, Para No. 3.M) 

TbeCommittee are perturbed to note that the various steps lilted 
by the Department of Defence ProdUl::tion for improving the re-
presentation of Scheduled Castes and Scheduled Tribes in Ordnance 
Factory ~d Organisation and Ordnance Factory Board Head-
quarters did not yield the desired result!. To conunlttee these 
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measures appear -to be 01'11y routine- things wbieh cannot be conalder-" 
ed as speclal efforts on the part of the mailagement..The Ccmunittee 
strongly'feel that sincere and concerted efforts,will have to be·made 
to improve the reprefientation' of Scheduled Castes and especiallf 
Scheduled Tribes in all categories of posts in Ordnance Factory Board 
Organisation and Board :aeadquarters and the concerned authorities 
ilhould fullow a time bound progra~e to achieve this objective. 

Reply' of GovernmeDt 
. . 

The suggestion made by the Committee has ·been· noted. 

[Ministry of Defence O.M. No. 5(20)82-SCT,dated 3-9-82]. 

Recommendation (SI. No. 25, Para No. 3.28) 

. The Cummittee also recommend that the Qrdn,ance Factory, Board 
Organisation and the Board Headquarters should maintaiuclose 
liaison with the Tribal and Social Welfare Department of the eon-
cemed States for getting their assistance in locating suitable Sche-
duled Caste and Scheduled Tribe candidates particularly for the 
various technical posts for which thel"e is difficulty in finding suitable 
Scheduled Caste an'd Scheduled Tribe candidates.' The Committee 
feel that if the Statb Departments of Social Welfare/Tribal Welfare 
do not give a helping hand in locating Scheduled 'casteand SCheduled 
Tribe candidates the matter should be pursued at the highest, level 
with the State Governme~ concerned. This will pin pOint the lapse 
on the part of officials of the State Government who will ultimately 
Tealiser their duty and obligation towards the down-trodden section 
of' society. ' 

Reply of Gove.mmeot 

The Re-tecommendation made by .the Commit1lee has .been noted. 
The pOpies of the advertisements for recruitment of SC/ST candidates 
are endorsed to the State Tribal and Social Welfare Departm.eats 
also for sponsoring reserved category candidates to meet the require-
ments of Ordnance Factories. 

[Miriistry of Defence O.M. No. 'S(20)82-l4cT, dated 3-9-82]. 

Reeommenclation (81. No. 26, Para No. 3."27) 

From the periisal of comparative figures of the total staff strength 
and' percentage of Scheduled Caste/SchedlJled Tribe employees 
among them in Ordnanee FactorteJ Organisation in 19't9 -and: 1epO 
excluding the pre-1953 entrants, the Committee· appreciate the 
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efforts made by the OrgaAisation for effecting improvement in the 
representatioll of Scheduled Castes and Scheduled Tribes during the 
laat·ten years. The COmmittee, however, feel that the Administration 
of O.FiB. should not feel complacent as a lot of lee-way has still to 
be made in order to aachieve the required petcentage in various 
cateaories of posts. The Committee, therefore, desire that all-out 
efforts abould be made by the Ordnance Factorie6 Board Organisa-
tion to incre ... the intake of Scheduled Castes and Scbeduled Tribes 
so t.hat the existing shortfalls could be wiped out as early as 
possible. 

-.. 

Reply of Government 

The views eltpressed by the Committee have been noted. 

[Ministry of Defence O.M. No. 5(20)82-SCT, dated 3-9-82]. 

a.ommendatiD~ (51. No. 28, Para No. 3.43) 
The Committee note Ulat Trade Apprentices and Graduate and 

Diploma Holder Engineering Apprentices are' recruited annually in 
the Ordnance F'actory Board Organisation. Though there.is no 
statutory obligation on the part of the Ordnance Factories to absorb 
all the trained apprentices yet the Committee strongly recommend 
that all out efforts should be made to absorb as many trained appren-
ticea belonging to Scheduled Castes and Scheduled Tribes as pCl8Si.ble 
in the Ordnance Factories with a view to improve their representa-
tion in the technical categories and to wipe out the shortfalls. 

Repl)" of Govenuneat 

While recruiting the trade apprentices, Graduate and Diploma 
Holclen Engineering apprentices, all efforts are made to include ~e 
required number of Scheduled. Caste and Scheduled Tribe candida. 
as prescribed by the Government. Efforts are also made to abeol'b 
the qualified apprentices in the Organisation depending on the 
vacancies available. 

[Ministry of Defence O.M. No. 5(20)82-SCT, dated 3-9-83]. 
~ (81. No. 21, Para No. S ... ) 

~e Comuuttee need hardly stress that while recruiting appren-
tices for various trades in Ordnance Factory Board Organisation, the 
in.terests of Scheduled Castes and Scheduled Tribes will be kept in view ap.d sufficient number of Scheduled Caste and Schedulecl Tribe 
apptentb:es will be recruited so that their percentage to toe total 
number does nnt decUne. 
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Reply of Government 

While r~cruiting trade apprentices the interest of SC/ST candi-
dates are kept ill view. The suggestion of the Committee has been 
noted. . . 

[Mi,Jistry of Defence O.M. No. 5(20)82-SCT, dated 3-9-82]. 

I Reeommendation (81. No. 30, Para No. '.6) 

The Committee have been suggesting time and again that the 
organisa.tions, which have bulk of employees belonging to Scheduled 
Caste !lnd Scheduled Tribe communities, should .have a proper 
system of receiving and recording complaints from them. The Com-
mittee regret that in spite of their repeated recommendation, no 
separate complaint registers had been maintained in the Ordnance 
Factories. It was only in October, 1981, when a Study Group of 
the Committee visited a few Ordnance Factories and made a sug-
gestion in that regard, the instructions were issued by the Ordnance 
Factory Board Headquarters for the opening of complaint regis-
ters. The Committee need hardly stress that to instil confidence 
amongst the employees of the weaker sectiol$, it is essential to 
have a foolproof liystem for registering their complaints/represen-
tations and recor.ding the action taken on those complaints/repre-
sentations. The Committee would also like the Liaison Officers in 
the Ordnance Factories and the Liaison Officer of the Ordnance 
Factory Board to examine these complaint regllsters during the 
course of their inspections with a view to ensure prompt disposal 
of 'complaints/representations received from the Scheduled Caste 
and Scheduled Tribe employees. They would also suggest that 
periodical analysis of the nature of complaints received in each 
Ordnance Factory should be made and if it is found that majority 
of complaints related to a particular aspect, steps should be taken to 
eliminate that. . 

Reply of Government 

The grie,Yance-c: of the Scheduled Caste and Scheduled Tribe 
employees are being looked into through the Scheduled Castel 
Scheduled Tribes Cell under the .control of the Liaison Officers. 
The Scheduled Caste employees grievances are listed in a Register 
and examined for appropriate action on merits of each case. Besides, 
there is also a well laid down machinery for redressal of grievances 
of all employees through which the Scheduled Caste/Scheduled 
Tribe employees also get redressal. The Scheduled Caste/Sche-
duled Tribe employees also represent their grievances to the OM of 
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the factories who looks into these for taking appropriate action. 
Labour Oftlcers posted. in the factories also help the aggrieved per-
sons for redressal of their grievances. Besides, on the ~op floor 
of the factories a grievance Register is maintained where the em-
ployees' grievances are noted and processed by the head of the 
Section. 

[Miniatry of Defence, O.M. No. 5(20)82-SCT dated 3-9-82] 

Reeommen"ation (81. No. 31, Para No. '.1) 

The Committee also suggest that annual reports should be sub-
mitted by Ordnance Factory Board to the Department of Defence 
Production in this regard. 

Reply of Gov8l'llmpnt 

The NOMNDendation made by the Committee have been noted. 
[Ministry of Defence O.M. NO.5 (20) 82-SCT. dated 3-9-82] 



CHAPTER m '., 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-

M11"tEE DO NOT DESIRE TO PURSUE IN VIEW OF 
GOVERNMENT'S REPLIES . 

-NIL-
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CBAPTBB IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPrED 
BY THE COMMITTEE ANt> WHICH :REQUIRE REITERATION 

Reeommendatlon (81. No. 15, Para No. 2.44) 

The Committee are surprised. to note that' during 1980 out of 220 
officers promoted in Cliass I, six Scheduled Castes and only one 
Scheduled Tribe employee could get promotjon. Whereas in Class 
II . fourteen officers were promoted but none belonged to Scheduled 
Caste/Tribe. According to theln,' this presents a dismal picture, 
they, therefore, suggest that Ordnance Factory Board should examin 
in depth the causes of less promotions of Scheduled Castefl'ribe 
employees in higher posts and take neoeaaty •• to ftmedy ,the 
situation. If necessary, UPSC be requested to conduct specia~ re-
crui~ent for Scheduled Castes and Scheduled Tribes. 

Reply of Go"eralMllt 

Out of 220 vacancies filled up by promotion, 101 were by selec-
tion within Group 'A' for which there is no reservation. The low 
figure of promotee is apparently due to non-availability of 4dequate 
number of suitable and qualified candidates in the feeder grades. 
How8W1', an in-depth examination of the causes of less number of 
promotions of Scheduled Caste/'1'ribe oftlcers is being under-taken. . . 

[Ministry of Defence O.M. No. 5(20)~CT, dated 3+82]. 

Comments of the CommIttee 
(PleaSe see Chapter 1 Pm 1;4) 

BeeommeDdation (st No. U, Pan No. 3.25) 

The Committee need hardly stress that in order to' . improve the 
intake of Scheduled Tribe candidates in different categories of posts 
in Ordnance Factory Board Organisation, special reeruitment teams 
should be sent to areas of tribal concentration 80 as to pick up suit-
able Scheduled Tribe candidates on the spot. The Committee a1m 
feel that the publicity for recruitment to various ca.orJes of poste 
reaerved fOr Scheduled Tribes will have to be made through all 
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possible media in a more vigorous manner. Recruitment "noticea 
should be issued not only in the leading English, Hindi Newspapen 
but also in regional langua"ge newspapers of the tribal areas. The 
Committee have no doubt that un!ess the tribal people come to 
know about the vacanies reserved for them they will not be I;lble 
to avail of the benefits intended for them. 

Reply of Government 

Wide publicity is given ,to the advertisement issued for recruit-
ment of SC/ST candidates. The adverstisements are also published 
in regional language newspapers, besides the leading All India 
papers. 

[Ministry of Defence O.M. No. 5(20)82-SCT, dated 3-9-82] 

Comments of the Committee 
Please see Chapter I Para 1.7. 

- Recommendation (81. No. 27, Pua No. 3.42) 

The Committee are g!'ad to note that the suggestion made by their 
study, Group that in service .training programmes should be "manged 
exclusively for Scheduled Caste/Scheduled Tribe employees to im-
prove their technical skills is under consideration of the Department 
of Defence Produc1don. The Committee would like to be apprieed 
of .the final outcome in this regard. 

Reply of Government 

The Sc \eme for providing in-service training of the SC/ST em· 
ployees to improve their standards is under active consideration and 
will be implemented very shor.tly. 

[Ministry of Defence O.M. No. 5 (20) 82-SCT, dated 3-9-82] 

Comments of the Committee 
PleaSe see Chapter I Para 1.10 

Reeommendation (SI. No. 32 Para No. 4.16) 

The Committee note that though there is no reservation in the 
I Uotment of residential accommodation to Scheduled Castes and 
~heduled Tribe employees working in the Ordnance Factories and 
Ordnance Equipment Factories, 25 per cent of the available quarters 
have been allotted to Scheduled Caste/Tribe employees in Type I 
and in Type II, 13 per cent have been al'lotted to them. The Com· 
mJttee appreciate this gesture on the part of the Ordnance Factories 
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and Ordnanee Equipment Factories. They would, however, BUgg_ 
that' lookiDg to the general conditions of living of the Scheduled 
Castes and Scheduled Tribes a higher percentage of available quar-
·ten should be allotted to the employees belonging to these 
communities .. 

The Committee also suggest that while sanctioning house-building 
loans claims of Scheduled Caste and Scheduled Tribe employees 
should specially be kept in view so ,that they could be helped to 
build their own houses and achieve bet.ter standard of living. The 
Committee do not feel happy that during 1980-81 out of 160 em-
ployees who were sanctioned house-building loans only 11 employees 
belonged .to Scheduled Caste/Scheduled Tribe communities. 

Reply' of • Government 

The Proposal for reservantion of quarters for Scheduled Caste 
and Scheduled Tribe employees is being examined by the Ordnance 
Factory Board. The recommendation of the Committee in regard 
to aanetion of House-building Advance to Scheduled Caste and 
Scheduled Tribe employees has been noted. 

[Ministry of Defence O.M. No. 5(20) 82-SCT, dated 3-9-82] 

Comments of the Committee 

(Please see Chapter I Para 1.13) 

Recommend.tion (SL No. 33, Para No" 4.18) 

The Committee recommend that for socio-economic development 
of Scheduled Castes a'nd Scheduled Tribes. schemes like giving 
scholarship for higherf.technical studies to the children of Scheduled 
Caste/Tribe employees working-in Ordnance Factories should be in· 
troduced. The Committee would like that the villages in the vicinity 
of the Ordnance Factories which are inhabited primarily by Schedul- . 
ed Castes and Scheduled Tribes should be adopted for their overaU 
development and educational and medical faciUties should par.tl-
cular}ly be extended to such villages as a wel4!are measure. 

Reply of Government 

While the recommenda.tion of the Committee are noted for intro-
duction of BOCio-economic development ICherne for the Scheduled 
Caste/Scheduled Tribe communities, existing rules do not eater for 
{ntrodudlon of such schemes in the Organisation on departmental 
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basis. Voluntary Welfare Organisations are being advised to ex ... 
mine the possibilj,tyl and viability of adopting neighbourhood habitats 
for developmen,t of Scheduled Caste/Scheduled Tribe. 

The recommendation for giving scholarship for higher education 
to the children of Scheduled Caste/Scheduled Tribe employees, 
which is a general policy matter in respect of Central Government 
employees has been forwarded to the Depar,tment of Personnel & 
Administrative Reforms, Ministry of Home Affairs for their consi-
deration and issue of appropriate orders. 

[Ministry of Defence O.M. No. 5 (20) 82-SCT, dated ~] 

Comments of the Committee 

Please see Chapter I Para 1.16. 

NEW DELHI; 
7th October, 1982 
iSthAwtu,1904 (S) 

AC. DAS, 
Cbairm471. 

Committee on the Welfa.re of Scheduled 
Castes and Scheduled Tribes 
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